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Archaeology Bill

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
restoration of places of religious
worship in the possession of cer-
tain persons or communities to
the original rightful owners there-
of”’.

The motion was adopted.

st qaT A o - F faAw
FET KT

Mr. Chairman: As regards the
next item, Shri Ajit Singh Sarhadi
is absent.

15.413 hrs.

INDIAN INSTITUTE OF ARCHAEO-
LOGY BILL*

by Shri Narasimhan

Shri Narasimhan (Krishnagiri): I
beg to move for leave to introduce a
Bill to provide for the constitution of
an Indian Institute df Archaeology
for imparting training in scientific
methods of archaeology and in the
conservation of historic and artistic
works, including research in various
branches of Archaeology.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
constitution of an Indian Institute
of Archaeology for imparting
training in scientific methods of
archaeology and in the conserva-
tion of historic and artistic
works, including research in
various branches of Archaeology”.

The motion was adopted.

Shri Narasimhan: I introduce the
Bill.

1542 hrs.

CEILINGS ON SALARY (IN PRIVA-
TE SECTOR) BILL—contd.

by Shri A. M. Tariq.

Mr. Chairman: The House will now
resume further discussion on the
motion moved by Shri A. M. Tariq
on the 29th April 1960, namely:—

“That the Bill to provide for
ceiling on salaries in private
employment be circulated for the
purpose of eliciting opinion there-
on by the 15th September 1960”.

Out of 2% hours allotted for dis-
cussion of this Bill, 256 minutes were
taken up on the 29th April 1960, and
2 hours and 5 minutes are now availa-
ble.

Shri Keshava may now continue his
speech.

Shri Keshava (Bangalore City):
Last time while I was on my legs in
connection with this Bill, I was just
bringing to the notice of this House
the contents of the Estimates Com-
mittee’s Ninth Report (First Lok
Sabha). Of course, they mentioned
in the Report that ours is a Welfare
State and the people in our country
evaluate service in terms of money
and if any more attractive offers are
made by the private sector, our talen-
ted young men in the public sector
simply rush into that sector. Natu-
rally, to whatever extent it may be,
there is a depletion of competent and
experienced men in the public sector.
They have also mentioned in the Re-
port that there are no principles on
which the private sector gives em-
ployment to its employees. It is a
matter for examination. There must
be a rationalisation of salaries in the
private sector and some sort of quali-
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[Shri Keshava]
fication has got to be prescribed. No
doubt, all thig is true and my good
friend, ‘Shri A. M. Tariq, has got his
inspiration for sponsoring this Bill
from that Report.

But let us be realistic over this
matter. In fact, it is a very very
complicated matter, Salaries are
different even from State to State and
from Centre to State. Even in one
service, there are umpteen grades of
salaries and we have not been able
to bring about a uniform kind of
salary for a particular kind of work
even in one State. I know it for a
fact that in the integrated Mysore
State, they have come to know how
salaries in different States differ. The
salaries of officials in the Bombay
State, the salaries.of the same type
of officials doing the same kind of
work in the State of Andhra and the
salaries of identical officials doing the
same kind of work in Madras are
entirely different from one another.
In that way, it was such an enour-
mous, onerous and responsible task
for the Mysore Government to bring
about even a sort of uniformity in
the matter of salaries of any particu-
lar service.

The principle on which my hon.
friend wants to have this Bill is that
of equal pay for equal work and
things of that kind. It is a very com-
plicated problem; much more so is it
in the private sector. In fact, it is
an accepted truth, if I can say so,
that the private sector is to a very
great extent responsible for the great
production that we are proud of in
our country. We evaluate things in
terms of money and that is why the
salaries that are offered in the pri-
vate sector give encouragement and
initiative for the young men; it gives
a sort of incentive for those talented
youngters to put their whole heart
into their efforts. That may be one
of the reasons why the private sector
has been able to contribute more.
In fact, our leader was pleased to
say that it has contributed tremen-

AUGUST 12, 1960

Salary (In Private 2490
sector) Bill

dously to the
country.

Taking into consideration all these
factors, it looks as though it is a mat-
ter which cannot be done in a day.
Of course, for going into it, a Com-
mittee may be appointed. But no
doubt, it does in a way contradict
even the policy of our Government
of mixed economy. The private sec-
tor also has its place in our country.
We have ourselves given it a place
and such being the case, how can we
at once say that we should wipe out
all the distinctions in respect of
salaries of people in the public
sector in the private sector and
bring about a sort of uniformity:
it is a sort of restriction that
we are trying to impose by
means of this Bill. It is a restriction
on our activities and as such, it is not
a very wholesome feature just at
this stage of development in our
country.

Shri Harish Chandra Mathur (Pali):
At no stage.

Shri Keshava: Let the country
develop. In fact, anomalies are there.
We are born with anomalies. We
cannot, in fact, wipe out all distinc-
tions in life. Even so far as Shri
Tariq is concerned, he is short and I
am tall; he is thick and I am thin.
Anomalies exist everywhere. What
we have got to bring about now
is a sort of harmony and we have to
mitigate the difficulties due to these
anomalies. But what does this Bill
contemplate? It contemplates bring-
ing about a sort of uniformity. In
clause 2, it says:

“The monthly salary paid to an
employee in any private concern
or firm, or industry shall not be
more than the maximum and less
than the minimum fixed for the
Government employees.”

I do not know how at all this matter
can be worked out. In fact, there are
a number of concerns; there are a
variety of industries, the small-scale
industries, the large-scale industries,

production of this
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the medium-scale industries. All kinds
of efforts are being put forward by
the people of our country in order to
pull up the country and industrialise
our country and to increase produc-
tion. At this period of development
in our country, this is something very
much impossible, even to attempt.

There is the penal clause in which
he says:

“Any employer who contravenes
provisions of this Act shall be
punishable with a fine of rupees
10,000.”

Pandit K. C. Sharma (Hapur): Why
not imprisonment?

Shri Keshava: Somehow he has
avoided imprisonment.

Shri A. M. Tariq (Jammu and Kash
mir): They will have special treat-
ment there; so I have avoided that.

Shri Keshava: It is a very imprac-
ticable proposition that is being put
forward. L-t us be realistic over this
matter. It looks as though there is a
phobia for ceilings everywhere. In
fact, the Planning Comrmission wants
us to put a ceiling even on the rela-
tionship between husband and wife.
What is family planning? It is not-
hing but a ceiling on the relationship
betwe=n husband and wife.

Shri A. M. Tariq: No, no; it is a
ceiling on production.

Shri Keshava: Whatever it is, there
+nust be a ceiling everywhere. But,
this is not the time for this. I think
my hon. friend can confine himself to
the salutary feature in this Bill. The
only salutary feature is this. ‘The
salary shall not be less than the mini-
mum fixed for Government em-
ployees’. I would welcome that fea-
ture. Let us have a floor and not a
ceiling. That should be the way in
which we should help the develop-
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ment of the country. I think you will
be killing all initiative if only you
bring about this kind of uniformity
everywhere.

No doubt our State is a Welfare
State. It is certainly true that the
Estimates Committee report says that
the employment of persons will be im-
proved. I wonder how the employ-
ment will be improved. Talent has
got to be given its due, and we are
judging our services only by the
money standard. Why should we de-
priva our young of what is legitimate-
ly their dues for their brilliant talents
in contributing their quota of service
to the development of the country-
All thes2 circumstances have to be
carefully considered. I think my hon.
friend would do well to withdraw this
Bill. It is not necessary even to send
it for eliciting opinion.

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, I rise to support the spirit
of this Bill. When Shri Tariq brought
this Bill I thought he had in his mind
the fixation of a minimum wage in the
country.

Shri Keshava: He wants the 'maxi-
mum also.

Shri S. M. Banerjee: It is true that
some of the private employers are
paying such a meagre salary that it is
impossible for any one to exist on that
salary. My friends who oppose this
Bill may oppose it in principle. But
I do not see any reason why initiative
should be lost. After all this country,
if it is really moving towards socia-
lism, has to decide about the minimum
and the maximum.

I have read the report of the Pay
Commission, which is pertinent on this
matter, to see whether they have said
anything about the maximum. The
previous Pay Commission, that is the
Varadachari Commission, mentioned
that the maximum should be Rs. 2,000.
This second Pay Commission headed
by Justice Jagannath Das did not say
that. They said that there had been
erosion in this particular category of
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employees getting Rs. 3,000 to Rs.
4,000, and, as such, they never wanted
any ceiling to come. If erosion has
taken place in those categories of em-
ployees getting more than Rs. 3000—
Rs. 4,000 it must be seen. I think there
is not erosion. But, on the other hand,
there has been a landslide in those
categories of employees who are gett-
ing less.

Shri Tariq wants that no private
employee should pay less than what is
being paid by Government. Let us
analyse what the Government is pay-
ing. The Central Government is the
model employer. I may bring to your
notice certain figures given to me in
this House. I put a question as to how
many employees are getting Rs. 250
and more, how many are getting Rs.
100 to Rs. 250 and how many are gett-
ing less than Rs. 100. The figures are
revealing. The answer was, if I am
correct......

The Deputy Minister of Finance
(Shri B. R, Bhagat): Is the hon.
Member talking of the Government
or the private sector. The question is
that the private sector should be
equated with the public sector.

Shri S. M. Banerjee: I thing the
hon. Minister will read the Bill care-
fully.

If the private employers are asked
to pay as minimum what is being paid
in the public sector, it is not asking
too much. In the public sector, if sup-
posing, there are 18 1lakhs of em-
ployees, then more than 14 lakhs—
14,76,000 people—are getting less than
Rs. 100. The salary which is given to
the Central Government employee—at
least the minimum wage—should be
paid by the private employer.

The" Textile Wage Board has sub-
mitted its report. Now, a Wage Board
is being appointed for the jute indus-
try and the plantation industry. The
Sugar Wage Board is submitting its
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report next month, I believe. What is
needed now? We cannot possibly bring
this kind of legislation. But, certain-
ly, this matter has to be seriously
thought of—whether the employees or
workers working in the private sector
are also entitled to get the same hig-
her salaries comparable to the Central
Government employees. The difference
is too much.

Take the case of the ordinary tan-
nery worker. I come from the city of
Kanpur where there are 6,000 to 7,000
tannery workers. In these days, when
the Government has failed miserably
to hold the price line, they are getting
Re. 1 a day. They do not get salary;
they are paid on ‘no work no pay
basis.’ That is, they are getting hard-
ly Rs. 26 per month. How can worker
exist today on Rs. 267

The Labour Minister Shri Nanda
went to see the appalling conditions of
the workers—these tannery workers—
there; and he was of the opinion that
something should be done to these
workers.

In the same way, there are the
construction workers, people who are
engaged in constructing big build-
ings. What are they getting today?
Even the minimum wages under the
Minimum Wages Act are not made
applicable to them. In the whole
country, whatever a worker is enti-
tled to under the Minimum Wages
Act, is not paid to him, This Bill,
will, certainly, focus the attention of
Government to this.

Now let us take the big employers
like the Tatas, Birlas and others,
private employers whose capacity to
pay is not challenged. At least I do
not challenge that. What is being
paid in those concerns? Take the
ordinary sugar factory under Shri
Birla. What is the salary that the
worker is getting there today? The
general feeling in the country is that
the Tatas are paying much. But a
strike in 1958 clearly revealed that
the salaries paid to the permanent
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employees are different. The service
conditions of temporary employees
even in TISCO are far less favour-
able. Take IISCO—the Indian Iron
and Steel Company—and compare the
wages paid there, I submit that wage
boards have to be appointed for every
industry. I am thankful to the
Labour Minister and the Government
because they appointed wage boards
in many industries. They did it in
textiles, they are doing it in jute and
probably in plantations also. It is
time that wage boards are appointed
in every industry. That is the only
solution to the problem. The mini-
mum wage has to be accepted.

16 hrs.

We have seen what has happened
to the unanimous recommendations of
the 15th Labour Conference, The
other day I was putting a question:
what should be our minimum wage?
The principle should be accepted
whether we are in a position to pay
or not—that is a different matter.
When the attitude of the Govern-
ment was made known, Mr. Naval
Tata came out with a statement that
the Government cannot respect this
decision and that it was not binding.
The Mill-owners of the textile mills
have brought out a pamphlet saying
that if Government could not accept
that decision, why should it be made
to bind them?
thing. Government must see that the
minimum wage formula is accepted
because all the private employers
headed by Tata and others were a
party to this decision. If the Central
Government has not actually accepted
that recommendation, I do not think
the time is far off when all the pri-
vate employers will be flouting that
decision.

I disagree with my hon. friend Shri
Keshava when he said that the initia-
tive would be lost, After all there
should be some limit to the maximum.
There should be some difference bet-
ween the wunskilled, semi-skilled,
skilled and highly skilled. The
wage differential should be there.

That is a dangerous-
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But what should it be? It should
be considered by us. Can it be
Rs. 30 for the unskilled and
nearly 300 or 400 for the skilled and
Rs. 3000 for the engineer? It cannot
be so. We have to consider that the
wage differential is properly main-
tained, The minimum and the maxi-
mum should be there. In no country
you will find that there is no ceiling
to the maximum income of any
worker or engineer or technician.
There is some maximum as there is
also a minimum. It has been said
here that the monthly salary paid to
an employee of a private concern or
firm shall not be more than the maxi-
mum or less than the minimum fixed
for the Government employee. It
may not be like this. Supposing the
Government is so rigid that it does
not want to pay its employees more?
should it stop the private employer
from paying his employees more?
That should not be. I think Shri
Tariq actually means that there
should be a ceiling on the maximum.
The Pay Commission formula of a
minimum wage which has become
today the ideal before the others
should not be accepted. I want to
know from the hon, Minister whether
56 nP. theory is really correct and
realisticc. Can we possibly purchase
32 ounces of food out of it—15 ounces
of cereals, 83 ounces of pulses, six
ounces of green vegetables, 1§ ounces
of ghee or butter—they do not men-
tion dalda but pure ghee or butter—
13 ounces of sugar or gur and 4
ounces of milk and one ounce of
groundnut. This is the Pay Commis-
sion formula. They wanted to give
the employees some sort of a fruit!
So, they went out of their way to
suggest that this was the proper
fruit. They searched for a fruit
which could contain all the food
values from A to Z and they found
that groundnut was the only thing
that was good!

Shri B. R. Bhagat: Is it a fruit?

Shri S. M. Banerjee: I do not
know, I am only saying that in 56
nP. 32 ounces cannot be purchased.
That is my honest submission. In
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thoery it may be correct. But if this
56 nP. is applicable to all the private
employees, it will be difficult for
any wage board to take a decision. He
says that this Bill should be circulat-
ed. Let the opinion of all people be
sought and let us see whether some-
thing could be done for the private
employees also.

1 also suggest that a commission
should be appointed to see the condi-
tion of all these employees where the
wage boards have not been appoint-
ed. According to the decision of the
Labour Conferences, wage boardsg will
be appointed only in some industries
but the vast majority of these work-
ers who are not getting even a mini-
mum wage will not be benefited.
What will happen to them? A survey
should be made to ascertain whether
the wages are being paid correctly
and what is the wage. Is it not a fact
that today in our country even the
minimum wage is not being paid? It
is a very serious matter to be consi-
dered by this Government. I support
the spirit of this Bill. It should be
circulated to elicit public opinion so
that we may get the expert opinion
of the veteran trade unionists from
this and that side or even from our-
side. I congratulate Shri Tariq for
saying this despite the opposition from
his own Party Members.

Pandit K. C. Sharma: Sir, I do not
find much of logic in this Bill, There
are two questions here. Ome is that
the private employees’ salaries should
not be higher than those paid to the
Government servants; the other is
that it should not be less than salaries
paid to the Government servants. So
far as the former question is con-
cerned, it is the philosophy of the
private sector that a few people climb
up. They pave he way to others who
stand down and the facilities and the
luxuries that the few get in course of
time are available to those standing
down below as soon as those stand-
ing down below climb up. The few
that were on the ladder climb fur-
ther and further up. To the extent
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that a community is -developed, to
that extent all members of the com-
munity enjoy the comfort and luxury.
For instance you have to analyse the
development and progress of the USA.
A few people get the benefit of indus-
trial development, They got cars and
palaces and many comforts which the
other people could not even dream of
at first. The few were on the top.
The people down below climbed up.
It is as if the man is on the top of
the tree and he sends down the rope
and the man standing down below
climbs up again and the man who is
already on the top climbs further up.
This is the philosophy of the private
sector. To limit it to the Govern-
ment organisation level is to deny the
rule of progress in the private sector
and to do away with the role of the
initiative. The psychological incen-
tive goes away. In the State the
priciple of recruitment is different
because State services are manned on
the basis of merit and fitness, and
fitness includes character and loyalty
to the State, In the case of private
sector, loyalty to the private sector
does not arise. There the moving
motive is profit, luxury in life. That
profit and luxury are not available by
providing salaries on a par with those
of government servants, because the
basis itself is different. In every
Constitution a citizen has a liability
and obligation to accept State service
in preference to the much more lucra-
tive private job because he being a
citizen enjoys certain fundamental
rights. As I said, the basis of govern-
ment service is quite different from
the basis of service in a private
concern. Therefore, the rule does not
apply in the same degree and in the
same way in both the sectors.

So far as the question that these
fat emoluments and fat salaries are
paid to evade payment of income-tax
to the State is concerned, well, this
is a question of social consciousness
and sense of social responsibility. For
this we have to wait patiently till
that social consciousness and sense of
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social responsibility is developed to
that stage when all citizens in the
country realise their responsibility to
the land of their birth, No law can
help it, only a development of social
consciousness can help it.

So far as lower services are con-
cerned, well, it is a very good thing
that none should be paid so low
as to make him not work the next
morning to the best of his capacity.
But there is a stage in the develop-
ment of a country where under-em-
ployment and unemployment is so
much that it is perhaps much more in
accord with ithe social good that half
a bread is better than no bread at
all. We are at a stage where we have
not got full employment, and by law
we cannot stop people running after
even half a bread. You cannot force
people not to work when they want
to work and get half a loaf of bread.
You cannot ask them to go starving
and not work and get half a loaf of
bread. Because there is not enough
of employment, this rule is impracti-
cable, and whatever is impracticable
should not be put down in a statute.

With these words, Sir, I submit that
it is useless and because it is useless
it should not be pushed further.
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Shri Rajendra Singh (Chapra): Sir,
there is no quorum in the House.

Mr. Chairman: The bell is being
rung.—Now  there is quorum. The
hon. Member may resume his speech.

Mg s N F @ AFFCR
a1 f5 @ F §, @ aifeardie ¥ @
T F A faar & fF S T difr
T 9TE AR g FAB AT d § T
sgt o gl w1 aes ¢, W q
WY U 99 I g 9% Gfert
F7 fream X foar T & 0 @ A
oot T8 & P Xera # w Aol A g
q< ife &Y o g & @Y ar faadt
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TR g w1 1w # A e
fipder 7Y ¥ | oF Rer? 1Y g—aT-
o7 § GEUA g, 5 4 A mw Ay,
AT T Fw AT AR w Yy aF
e w1 T T F Y qqT §
fiF 2 ¥ T M qug ¥ a9 Fgwede
21 7 9N e A g sTEr g7
& F2X | § TEd & 5 gw axar ffaw
T & € g, AfEw TR F Wy A
a1y fradr sTRe T, I X W
difer 7Y &, @ & wrS wfefriwT
T & | 97T aF o Tifer & fw w1
qTF &, 99 H A ¥ g TF JqE 9
fifewr o #Y a Tl q—se
fad oF THERe AFRT Y qTHSAT T
Hifew w1 g o g
sfrafF T m e @ faan
- ¥ fag gdae fem om o
Ffe oo W § wg W g w
T T AR o &, ®
AT F FIA T AT A | FF
fawr &1 qreqE riae dw3 A FlEfaw
¥ &1 ST a9ErT 3 T a1, Ay i /R
ot 77 faw #Y fgrrag & @ A E
Tae 1 5@ T & fraw @ 399
FT AT fed | ¥ 97T ¥ @ o &
w1 fagrr 7T }—uw qar g
T &7 fagra wwT &, R @ g
FEETEY Y | F 9g N FT G §
5 ag faa Qo @ T D @
TF 77 T | F A g o
Taie ¥ frgd 3w g et § geafow
¥ 53 o §, o & e &
mfger wieen ooy Y F
AT Y T 9T W § | It aR W
# 7y § i g wee 9 el
1 AY FC gFT A 7% SR I wH
wifeq | w9 ¥ F wEafaw foet *
SR FHA &, A 9 F7 TF a7 F100
7g § 5 W & W T W &
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[%ﬁ' Ho o ﬁﬁ]

oM ggaEe N TFgRF W F
fag st e am R E I I e
At few § FA aa &, 7
@ AT A Y &, wWifs o ¥ faetrw
& T T €, e fra 37 Tew
FY ZH WA TFAAT AR §, IT A
wET TEY T @ R, i 5 oaw
ag=T ARy AT | 7 w1 AT a5 ] e
St TaF 7w ¥ AT X § ) faww
F af o3 EAidt Ffoema N A )
T A AzEY w7 A e, it
g9 A 37 ¥ 5% ¥ faarw Fw a0,
fed dar f& ol FsdET F fe
foered daq Y f&q@id, e e
FAE FE A7 A A AT e
X fod ¥ e R ar g, foray
Fizw fagt 3@ wow § Sg@w g 4,
I ag Y AR g F | § 9 TR
g & aw & wofafes ded wmw
g sw @ F faw e
ThfeT TOF ¥ g7 99 9%y §, o
AT Wiy, @y wer gw ww agr
g5 §, 1 7 der wfew | g o oY
IY qE TF TUEE 7o ¢, o
I35 ¥ gATQ TAAT A7 fgerm q T
T Wil AR @ faw A e
Y R ) w0 Tfgw 1 @ T
T OF wEg Awyd § o3 faw W
qfers wififam & fow agde frar
S | ST IF F@ HHAS BT AT g,
0 g99 ¥ fEdt o G ¥ @ A
qafea g @ AR

AR F AF A @ A W
g fgamag #@r § |

Shri Rajendra Singh: Mr. Chair-
man, Shri A. M. Tariq has brought in
this Bill and I purposely and deli-
berately brought all thought and con-
sideration that I was capable of on
the Bill espetially in view of the fact

AUGUST 12, 1960

Sglary (In Private 2506
Sector) Bill

that Shri Tariq is a Member who is
not here on the popular approval as
we are but because of his oustanding
merit he has been nominated to this
House.

Shri A. M. Tariq: He says that I am
not here on popular approval,—

Shri Rajendra Singh: 1 said he is
not here on the aproval of the illiter-
ate and poor masses, as we are, but
that bacause of his outstanding merit
he has been nominated by the Presi-
dent, to be here.

Shri A. M. Tariq: That is more
creditable. If the hon. Member is
elected by the people who are not
educated and who are really illiterates,
as he said, I have been nominated by
a person who has been elected by this
House. So, it proves that if the hon.
Member is finee. 1 am superfine.
(Laughter) I am nominated by a per-
son who is more educated than the
hon. Member.

Shri Rajendra Singh: That is what
I conceded before hand and that is
why I give my utmost consideration te
your Bill. I must confess that I feel
really surprised to find that such an
outstanding Member should come with
such a funny Bill. Look at the Bill.
He has said that in tha private in-
dustry, the salaries of the emplayees
should be equal to the salaries of the
employees of Government. 1 de net
know to which Government he is re-
ferring to. Is he referring to the Gov-
ernment of Jammu and Kashmir or the
Central Government?

Shri A. M. Taniq: For the informa-
tion of the hon. Member, I have said
that it shall be extended to the whple
of India except the State of Jammu
and Kashmir. Probably my  hon.
friend has not gone through the Bill.

Shri Rajemdra Singh: The paint is,
to which Government are you refer-
ring? There are so many State Gov-
rnments and they have their own em-



2507 Ceiling on

-ployees and their own pay scales.
You want to bring about parity er
equality between the salaries of the
employees in private industry and the
employees in the Government. To
which Government are you referring?
Government of Bihar, Government of
India, Government of U.P. and so on
and so forth—which Guvernmeng bz
he in mind? Even among Govern-
ment employees in the States and in
the Centre, ther: are so 'nany dispari-
tizs. This is ane of thc points which
is somtimes vaised whether there
should not be equality of salaries of
employees in the States and in the
Centre. This indicates how defective
and ill-conceived and ill-drafted the
Bill is.

In the course «f his speech, he has
put forward three pleas or arguments
in support of his Bill. The first is,
since the private industries are allow-
ed to give any amount of salary to
their employees and officers, this
practically unrestrained power in the
hands of the private industry results
in bringing about certain corruption
among the Ministers and high officers.
If the Ministers are so degenerate and
degraded that they must get their re-
lations employed on a salary which
their relations do not deserve in the
private industry, then I would advise
Shri Tariq that the ressonable course
was to have brougnt out a motion of
no-confidence against the Government
and the members of the Government.
Instead, he has come with this funny
Bill.

He says, the officers of Government,
after their retirement or even before
their retirement, go over to the pri-
vate industry, because the private in-
dustry use them as their agent in pro-
curing business for them. On the floor
of this House and also outside, all
the members of Government, from
the Prime Minister down to the
Parliamentary Secretary, cry hoarse
over the integrity and the character of
the services. If our services are so
fine in integrity and character and
in their behaviour and sincerity, how
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is it that as seor a2s a man retires or
even before he retires, he lends the
weight of his personality, which he
has earned in the course of his service,
and he allows nimself to be used as
an agent by some private industry?
That indicates thal there is something
fundamentally -wrong with the per-
sormme! of our admiaistration.

As he has pointed out and as many
Members have peinted out, our offi-
cers are used by the private industiry
as their agents. Therefore, it reflects
on the character and the integrity of
the administration about which we
make so much in this House and out-
side also. So, the proper course was
to have an inquiry into the character
and integrity of the personnel of the
administration to sec why it is that
these people should so much degene-
rate themselves as to go in as agents
of a private industry or commercial
house.

In this House one day the matter
was discussed whetner a high officer,
on retirement, should be allowed to
take any job in the private industry
or not. It was said, for one year he
cannot and after one year he can. If
we ean have a rule that when high
officers of Geovernuent retire, they
should leave peacefully unless they
are effered somc job by the Govern-
ment, then certainly ihere should not
have been any need for this Bill and
tha{ would have been more logical,
proper and more adoequate. But the
Government has not come out with
any assurance, much less any rule or
Bill in that direetion.

There is ancther peint that officers
aiso get their relauons like soms and
in-laws apopinied ‘n the private indus-
tries on salaries which are much
aigher and  dispocportionate to the
meri; of the men eiuplcyed thera I
have ne¢ gone :into it, but I think it
is true, becamss this thing has come
out froia all sides of the House. There-
fore, naturally, this is an indication of
the facl ‘hat our sviviges are corrupt,
because an officer who is enjoying an:
office has the competence to give
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{Shri Rajendra Singh]

favour to w.e industrislists and to tig
tusiness. That indicates  that
stringent mcasures should be taken
against such cfficers wlio have wused
their offices for procuring jobs for
their relations and fanily members in
private industries. S.mply becauase
you put a limit on the salary of the
employees in the privale sector, rou
are not going to overcome this difti-
culiy.

So, I submit, let there be an inquiry
headed by some high people in whose
integrity and character the country
has confidence and faith, If any officer
has been found who has used the
power given to him to get favours for
his relations, such officers should be
taken to task immediately and deter-
rent punishment should be given to
them.

But there is another element.
Wherever private enterprise is allow-
ed, it has a certain inherent element
of corrupt practices. It has only one
motto in life and that is profit. So
long as an individual has the consti-
tutional right to earn profit, naturally
he will indulge in all sorts of corrput
competition to boost up hig profits.
Now, certain business houses employ
some retired officers of Government
or their relations or the relations of
Ministers to procure business for
them. But it should be considered
that as long as private enterprises
have legal sanctity behind them,
naturally that element of competition
shall continue there and you cannot
overcome it by just coming out with
this piecemeal legislation, There-
fore, the proper course is to limit the
activities of the private sector to an
extent whereby such competition or
such unfair practices could not be
indulged in. If you look at the First
Plan, Second Plan or Third Plan,
what you find is . . .

An Hon. Member: Third Five Year
Plan.
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Shri Rajendra Singh: I said “Third
Plan”, which is the same thing as
Third Five Year Plan. I did not mean
a third class plan, Here also what
do you find? One of the objectives of
the planners was to bring about
equality among the incomes of the
people. During the course of the ten
years, and even during the Third
Plan period we are finding that the
disparity has gone almost too far.
From personal experience I can say
the turnover of one big business house
was Rs. 4 crores in 1947, The same
business house, in the course of these
twelve years, has a turnover of Rs. 100
crores.

Shri B. R. Bhagat: Which is that
concern?

Shri Rajendrg Singh: Please do not
make me embarrass you by mention-
ing names. So, when the income has
gone up on one side, the real wage of
the working class is falling down.
There has been so much of erosion
that you find discontent and resent-
ment all over the country. Merely
because the Government servants
strike has failed it could not be argu-
ed that the employees are behind the
Finance Minister or the Prime Minis-
ter. It may be that out of fear, out of
apprehension people may not go out
against the Government, may not go
on strike but the hearts of the people
are full of resentment and anger
against this Government. What is the
reason? The reason is that while the
wages of the people at the low strata
are shrinking, people on the top, whe-
ther they are officers or Ministers or
big businessmen, are flouri-hing by
leaps and bounds.

Therefore, if you sincerely want to
bring about a society of equals, equals
economically, socially and politically,
then the private sector has to be
limited to an extent where corruption
and indulgence in al]l sorts of unfair
practices would be made impossible.
Now the Third Plan figure is esti-
mated to be Rs. 10,000 crores out of
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which Rs. 400 crores, that is nearly
two-thirds. (Interruptions)

Mr. Chairman: The hon. Member
may go on.

Shri Rajendra Singh: I find they
are interrupting me. My friend, Dr.
Ram Subhag Singh is an irrepressi-
ble man.

Shri Harish Chandra Mathur: That
is unparliamentary. You can only
say “the hon. Member”.

Shri Rajendra Singh: But that is
what the Chair tells me every time.
Therefore, my submission is that
insiead of coming with such scrappy
things, which have no meaning, Gov-
ernment itself should come out with a
comprehensive Bill which can meet
the situation squarely. Instead of
sending this Bill for eliciting public
opinion I think the better course, the
prudent course, the proper course,
would be for the Government to bring
a comprehensive Bill if it has any
feeling for socialism, for creating a
society of equals, for eliminating cor-
ruption and unfair practices from the
national life of this country. Other-
wise, this Bill has no meaning other
than giving undue popularity and pub-
licity to Shri Tariq.

&t aoew frg  (FAdememR)
gamafa Y, gafy 5ft aifes &1 fam aga
Hifr WX aga dgfaa giesor w1 ¢
AT G §T I A &Y &, FfE A
#f 38 ¥ fig 9t frgr § AT R,
I FH @I FT § | F A g e
g igfmiswdwm
T fea s Y 99 A N qqF A B
ag ot &l 1 ST &% AT Al
T A §, ST A FE GAT Braar
e arar 7 &, e m AR g fF
IF § @it dFi A et & s
53 d avar wifed 5 @ & wfas
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w7 g, 57 faer o @
FT g |

STET aF 3 § IE Fg7 1T & £ -
¥z giag # fa aeamg &6t &, I
FT q94 &Y a1 A1 FT 999 &Y, T AR
& F9% %7 et 399 &, SaAr Ja ot
T gH I AWM $) 37 789 € o Fp
TEIT ¥Fx H A 7 &, ar &
g § 5 oo Y ofefeafl & @
TEI ATHIAE TG G | G grerw A
g =1E gur T ge Wil o &
FH Y TF ATAAT fHedft FTEHT 4T 200 To
TR ¥ W T ) AR wfyw ¥ "faw
ATHEAT qT JqT {000 To WEW A
sftrs 7 @ | F ag wrar g s anfer
F7 fawr 39 a1 = TG OV YT FifE
g qF I 9 5T qa19 &, qg A
Y,oooﬁemﬁwgqﬁ@
3 ¥ gy F F99 W e € 1 Al
A grEET TRAEE AW § F fady
FH 3 TR AW W § AR O
Fft qeeg 2 g Y ARy AR
FRT & ST HY ft oAt < DY A
FT AN § T W W AW | T @
qGT & TWHIF @ AR RO
A e 9 wiwS 7 A wfaw QO
T, § AN F § 1 W] e ¥
g™ # R F &8 a9 wwadd
o} fafeed ¥ fdee, am ak &
@gT, o # 97 ag7 F9 A), el
FH & TEE T R 9 98 | X
TSI 1T & | S o I gAIL qriepearay
F grs o @ T F = @Yo o
s, St s farger wmed ¥ awt =
g femtdm F ag AR ST @
30,000 Fo FEAg fATKT & HI ATH
IF &9, 99 &Y gud 9gfaed s
et | 39 3 e foaaY 99 3 AT
ﬁ%ﬁ‘ﬁﬂr‘fﬂﬁe ﬂ'liﬁg?wog.
AER TR F |
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Mr. Chairman: May I request the
hon. Member not to bring in names of
persons? If he wants to support the
measure he can advance arguments
generally instead of bringing in the
names of persons who are not here to
explain their posiiion. They may not
agree with the facts, as mentioned by
the hon. Member or they may have
some other explanation to offer.
Therefore, I would request him not to
bring personal maiters. He can argue
the case on the merits of the Bill, as
this is a simple Bill.

=it warew foy - F ) fadt fagw
T A I W AT AR S F ag

TR g @ 97 | § f5ft
¢ AT T T @ 97 A FrE Ao
W O@T 9T |

Mr. Chairman: That may not be
fair. The mention of names in this
context reflects on the character of
that person, or his father, or some-
body else. So, where is the necessity
for bringing in a matter like this in
an ordinary Bill of this nature? If
on some impor:ant political question
he feels it is justifiable to attack any
person or any Government he may do
so and take the consequences. But
here it is absolutely immaterial whe-
ther A’s son is there or B's son-in-
law is there. If the principle is
acrepted that he wants a maximum
and minimum of salary in private
service on the basis of public service,
on that arguments can be advanced
withou: bringing in names of persons
who are not here to defend them-
selves.

Shri Narayanankutty Menon (Muka-
andapuram): It was guite an innocent
remark.

Shri 8. M. Banerjee: His contention

is that every person should get
appointments like that.
Shri Narasimham (Krishnagiri):

What could not be said directly
should not be said indirectly.
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Shri Braj*Raj Singh: I do not want
to say anything indirectly.

Mr. Chairman: I hope he will re-
frain himself from making any refe-
rences to persons who are not here to
defend themselves.

st ywow fag - AU wW @
IIE 1 2 ¥ P g 9 e waA
Ig ¥ ¥ fr fpy 9@ ¥ Irgie JFT
Tt T qread T FL YA X F
$3 warr oy § R sfew ar wafa
T IT R qAH T fad oy & ) AR HrwA
N wrwe ¥, 39 & uF el Y, w9
FT 3o, I TF &FT & f & w=F
R0,000, Q3,000 JT JY,000 Fo TF
TRE T AT @ I AT E,
AR gg M qu e adiifFdwax
g ot § a7 Ad ) oF ArgA ¥ O §
foa 1 fgrgema & fodt wrar &1 79
g fegr argr AR WE, s A
R0 IT Y HTA &1 I &, AfFA 3,000
To ¥ fidt FodT ¥ AFT & |

qamafs Agm, s s fad
@ frerft sraw el & S
T W, A F IR & ™ g3 F
qaw 3 @ § AR g g
@t afemam @7 § B owm
B wifsiw qr@ T AR R, IR
frdt qiferarie & AR B OF W9
¥ faf a= w< wwdr g far gween
aard, ag fre awg & ag9F g oy
¢ @ wwfdl F e 5 = & gm
Tt A Wy A § AR ag A Few
frat 37 AT F TR FE F T I
¥ wifar @ ¥ NG #ar qwE
¥ ? surew Feafai A g a9 ad
whaTt F T=4T Y AT A g Twar
AEAT A TG T AW FFR
g1 w ag W faw o @ N
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foe % ag adfre @ o 6 oY sy
AFN 7 fawar g, el @ar &, =w
¥ w1t A WEAT wrEET A 2
WA T W @ §
Y a fF o § T 7 A &
W BT g, fw ¥ qErar w6y
Tores T §, a7 T A wEF | gAfR
§ w91 F § 75 femwms 6 A
T LT OE FY T IS5 8, 6 AT
N T 97 T—vamfa Y, § SrIEdt
Fam oo ot fraw @ 3T F AR F
g 1 Fg @ §, AFT T w7 g0
FT O FI gQ, 99 F ATH AL
AMm—>fF7 awrela # aw g &
S i TN Y 9 Iy § o
a7 ¥, ay ey 1 Srgrea g fasar
T g7 FY FIE AT G F A F
39 #1 sa9% g InfE fer b
T g¢ fege 9§ qew d ot
LRt IO A L P
a%aT ¢ 1 7 et A &g & R
P e o X € wE AT P R W
agh, Ay ardt g ¥ T
T gH Ug 39 fRaggm T guew
aqystar F @ &, 99 F aformesT
fray =i # afefat 1 gw 9@
a¥ § @ o AF o odq fr o
qaulE AFATH] F FOETET g9 W
A AEEF, S Lo AT fo ATH s
3§ & fgara & a5 7@t 2, raw wT A
oY A FET A4 F @F § ) @
el qwadty aET Q7 fF F R
T & gaaly A ¥ T [
gw fa=me &R @ gw # AW e B
T ¥ AEAEy a9 Tw gAr #
AT g A g | TS ug
& arfr § fr St 3 o ) ow A
zw q=T A A ARy, A A g
IT FY FAT & ST AR & 1 Afw
zw e § frjmm At w s ad
¥ o gFT 99 aF F 7 FO awd
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#r A= 7 w3 4 g7 o9®m FI@T
& 27 famr ¥ g waer gt fF W
q Ay 3 & oF A7 7@ § suET
F GF T g7 | wax gw fwdr weeY
F F7 ¥ 9 4F w94r ] AT £
&1 FY ¥ ¥ A F gH oF TR
¥ syreT AT ¥ Arfed | vy aAu §
IR 431 FTX & 9l guy wrwfy
FERU A T o FIATT F I 7 52T
F Tt g w0 fear § 1 Afew 2w
dus & fr wrrde S F faar Tw
9 ¥ agd &Y 349 fed 9w § NfE
T AFH F FI F A A
agr S @R & | TR 8w
=gt § & g& feara #1 g #T
T /a7 TIfed 1 g7 F a@TCH IS
g w8 ¥ | ' AT & Jafs g
F g Jqar F wreT ¥ 3@ fog
FV AT R | FGT aF FATL 2T FT G4
& 98 ¥ & i swar S 9%
fadT w2t & 1 o S ax
FATR AT @ E | wR qeF F ug Ao
w7 o § 1| Ffe oy i gL AT E,
1R 98 & Y w0 F &Y ar mEiE
e § wamdz §, 99 ¥ aw A
a1 74 arh JId 1 7w v oo
ag g fF gark &7 # owmmardy &
SiY agwa & 9% ¥ wEAg &M T
qgF AW IT FT FER W] At
a1 fadiq off w w7 & | wAT ag
TisaErR s fgad g v ww o=
F1 SNFT A | Igt qw AfqT F;v
N § 1@ & fegrw aga s 2
ATA J§ Fy MgAE e A A A
arq fFar smar | srede T A ®=0
FER T 7 gqfaw Jeex & fr 907
FTA F0 F4 TS § 1 TH FEA T
¥ §WA gg gaer § i 3w 1 aEde
JFET A &7 A FL ) g 9 § T
fegeam # &vdr qeearg T ST
A weT qgq sarT WK & -
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[=f worr feg] .
&g O I 9 ¥ E 9w 9R
¥ A A g w ¥ R owe
feam Y @ 1 @y A
Fr zafe ok fowre 9 wER gsar
¥ = AR f g B} | w
=tfed 1
1555 hrs,
[SERI JArPAL SINGH in the Chair]
¥ frdeT T wEai g gk
TF{ AT WA FeEr § 18w
qET F WK EATT & L&Y% W
ffefgae oifeit foilegem Wt @@
a1 5 waw # oxfas §9ex & wvn
Tfgn | @7 98 T @ X @)
AT N g7 fRegTds Faa F
RE NG ] @ g I9
Tt qTFAT FHR F WAL § g WA A
TR ATRE I AT gud A §
fFRITIen e § I § sEN
E T & @ g Feprgadsr sy
AT T FT qFA | AT G Tg
g fe fomaT ot g7 wmew bl &
TR [ AT TG ¢ SAHRT FA
TR @ T @ E | OF wwE
f& 3 a1 #1 & W} ;A FofoAw
§ freen §, AR 98 qETY A
& fog afetfiaT & 43 @) a9 9
LA AR W FfewE § ey,
T JET FF FFAT A G FAT ®qqT
 faa QT & ) S AdreT @ g4
f& wez=TT ST )

QF AT qIET | LT AT
A €

st ao fag aga & | Sfe =
@ ¥ 98 W SATE Tqav & | 5@ AT
T QAFAT IR FF T FT T QT

N A

S EFATE | gmwd A e g 5@
faet & faarr 1 a9 S wfgd
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& wreren  fip g onTg SR & AfeT
AT G AR FT AQFT Y A e
gl | WX ATgEE WA WO
Tgt W A G ey A aY
ORI 9@ | T AN ¥ gy
SEAT ET | qEFT T @ v
& fr o St #Y gFR e %
¥t & 37 57 e FetE # S
qeaTEg T T foa ot § | qF wew
t 7 @ aEE f gwd A ¥
fem gu & v fagemr & 9 @O
TG T AU qgi < o § ) gw AR
& T ar =@ L ow wg faee
T fer oe fF @ ST gy
fopdt o st #Y & o @3,
& mit 9 7 SrEdT ¥R { AR
aTeag 3FT WAfIW wW IS
T S FYAT & A A1 &Y A | g9 ferd
# gar g fr 79 faw a1 @ faar
ST |

TR a9 g fo aga ¥ A
3 zaw a0y foar § 1 og ST &
fr et W ¥ wigde gAfwufes
T & s | ¥ F e g F
¥y g0g Wi & gffoofer & an
#F qg g gy foma s
& famr 2w 77 faw =Y & gwar |
T A% ¥ o F X A & g A
2w MY 3T 9 T & At F
e @R A TIT oA F gt
NI 19w TR T @
2 ¥ gy Y FgAT famw A w3
FEAT IR T FT TR TG &
& gawan § (7 WR g9 @ fawr
WA B T FT AI § av gy
oY ferm, §9 ST FT TOE &,
ITHT I FA FT ) oA § FAgav
g I e &Y a5 § @ A
TR BRI S @I
fad gegoe F< fear omg | wamfy
Eeg, o qH faew ® oo ¥
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v for @ ¥FT w@ @ s
e e ...

Tafy wgea ;I TN A
qE T & |

17 hrs.

st wrw fag: ¥ g ¥
@ g W g9 Jw@ar 7 oga
TR ¥ F¥ fog awg ww@r & 9K
fee avg ¥ i wfaa o ST A
BHT FQ E | AFT A oAy
AT F gy G 9e | § FAA g
& i fF 7= fawr ¥ 399 FT HFR
WF T ARER ] T FA F T
a1 AT 9T & | 78 afer wed
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Mr. Chairman: The hon. Member
from Gurdaspur. After that I will
call the hon. Member from Pali,

Shri D. C. Sharma (Gurdaspur):
Mr Chairman, I do not think there
will be found anybody in this House
or outside this House to oppose this
Bill.

Shri Harish Chandra Mathur: Here
is one already!

Shri D. C. Sharma: I think that the
opposition to this Bill does not mean
anything as this Bil] asks for some-
thing which is very very harmless.
This Bill, if I understand it aright, is
more educative than penal, It is more
a piece of propaganda than a piece of
legislation. It is more a cry for some-
thing which should be attained than
a cry for something that is just now
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attainable.  Therefore I think that
Shri A. M, Tariq who is a realist has
put forward this Bill in such a way
that it will not hurt anybody and it
will not harm anybody.

But what does he want from wus?
He wants only this, that we should
give our stamp of approval so far as
its circulation is concerned. I think
there should be no opposition to that.
So many books are being circulated;
so many newspapers are being circul-
ated; so many magazines are in circu-
lation; so many journals are in circu-
lation. And if this small Bill consis-
ting of about two pages is also circul-
ated, I think nothing catastrophic or
revolutionary is going to happen.

Shri Narayanankutty Menon: What
will be the catastrophe if it is not
circulated?

Shri D. C. Sharma: Therefore, I
think that those gentlemen who have
opposed this Bill have read more into
it than is really intended. I do 'not
think that this Bill is going to do al§
those things about which some of my
friends have been apprehensive. What
are those things about which they
have been apprehensive?

We live in a world of inequality.
There is inequality of size; there is
inequality of education; there is
inequality of income. Our whole
world is encompassed by inequality. It
is true. But I want to ask one ques-
tion:—Are we not here to abolish that
inequality progressively? I think our
Constitution lays it down. The policy
of the Government lays it down. The
declared objectives of our Five Year
Plans lay it down. Therefore, why
should anybody feel afraid if this
Bill tries to abolish some kind of
inequality?

And I say that there is inequality to
be found between the private sector
and the public sector. I wish that to
be put an end to as early as pos-ible.
You cannot live in two world in the
same country; you cannot have two
scales of salary in the same country;
you cannot have two standards in the
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same country, I think we must try
to attain a uniformity of standards, a
uniformity of practices and a unifor-
mity of, I should say, appointment:
and all that kind of thing. That i
what we should do and 2im at? Have
we done that?

I think all our talk about socialist
patern of society does not mean any-
thing. Therefore, this Bill seeks to
abolish inequalitie:, in the first place.
It also aims at bridging the gulf bet-
ween the private sector and the public
sector in terms of salaries, in terms of
appointments, in terms of promotions,
in terms of all those things. I thirk
it is a very desirable thing to do and
I do not think anybody should come
in the way.

There are some friends of mine who
have been talking aboaut fabulous
calaries which some persons have beer
getting in the private sector. It
may be true. if some lucky
persons get fabulous salaries in the
private sector, I do not know what to
say. But these friends do not know
that the private sector is like a city or
like a village which has a few pucca
buildings but which consists mainly of
thatched cottages, tumble-down cot-
tages and huts which are crumbling
down. There may be some persons
who might afford to buy Rolls Royce
cars at a cost of eighty thousand
rupees; they are in the private sector.
There are persons who could swim in
pools in their own homes; they are in
the private sector. There are persons
who have dozens of servants at their
command; they are in the private sec-
tor. There are persons who keep an
army of dogs and a large number of
horses. Who are they? They are in
the private sector. They make money.
And they spend that money. They
spend it ostentatiously.

Now, this Bill aims at the abolition
of ostentatious consumption, cons-
picuous consumption in my country. It
is this which strikes at the very roots
of our national life.
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This is all at one end of the scale,
people getting very high salary. But
look at the other end of the scale.
Shri A. M. Tariq, I think, knows it
very well, as every Member of this
House does, that of all kinds of ser-
vices in this world private service
is the least desirable. You get very
meagre salary. You get irregular pro-
motions. There are no rules for
keeping you in service. You may go
to the office in the morning and
find a letter awaiting you at your desk
which says that your services are no
longer required. Private service is a
kind of a jungie where the laws of
the jungle prevail. There are lions
there, and small sheep also. (An
Hon, Member: Tigers also). What my
friend Shri A. M. Tariq wants is this,
that the lions should be tamed and the
sheep should be made full of life.
That is what he wants. I think there
i- nothing which can be said against
this desire. After all, the private
sactor should not claim to itself those
advantages which are not the lot of
everybody; nor should it claim to itself
those disadvantages which are not
the lot of everybody. Therefore, this
Bill works both ways. It works for
lopping off something from the tall
man and it works for adding an inch
or two to the stature of the small
man. I think the intention of this
Bill is very noble and it will help the
small man much more than the tall
man. This Bill will go against the
tall man. I think there cannot be
any two opinions about the principle
enunciated in this Bill. But, I do
not know what kind of procedure will
be adopted to put this principle into
effect. Shri A. M. Tariq in his own
way has tried to simplify the prob-
lem. In fact, he has tried to over-
simplify the problem. He has said
that a Committee should be appoint-
ed.

Mr. Chairman: Will he please con-
clude?

Shri D. C. Sharma: All right, Sir. I
was submitting very rspectfully that
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this Committee will mean a dilatory
process. It will mean something not
conducive to the achievement of the
result in the shortest space of time.
But, I think public opinion, the people
to whom this Bill may be circulated,
will be able to suggest some other
way. I think, with all its short-
comings, this Bill is welcome and I
hope that even if this Bill is not
passed, the private sector will take a
warning from it that minimum wages
and maximum wages have to be re-
gularised and they cannot be treated
in a way which is not scientific and
proper.

1, therefore, welcome this Bill. I
want that it should be circulated so
that the people should know that there
are some persons on the floor of the
House who know that this private
sector needs a little tightening up,
needs a little guidance in the matter
of appointments, salaries and other
things.

Mr. Chairman: Now, I shall call the
hon. Member from Pali and then I
shall call the hon. Minister.

Shri Harish Chandra Mathur: May I
know what time I can take?

Mr. Chairman: Ten minutes.

Shri Harish Chandra Mathur: Mr.
Chairman, when I first looked at this
Bill, I thought it was the thoughtless
exuberance of the hon. Mover which
was reflected in it.

An Hon. Member: Thoughtless?

Shri Harish Chandra Mathur: That
was my first reaction to it. But, as 1
listened to certain speeches, parti-
cularly that of Shri M. C. Jain, I felt
that really an important problem has
been posed before us. I knew that,
in the background, there was the opi-
nion expressed by the Estimates Com-
mittee though it was as far back as
1953-54 when they had posed the
problem which was likely to affect the
public services. I do not think for a
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moment that the Estimates Com-
mittee would countenance the remedy
which has been suggested by my hon.
friend. It is not so simple as that.
As a matter of fact, I just scratched
my head because I believe this im-
portant  question was also very
thoroughly examined by the last Pay
Commission. As early as page 24 of
its very valuable report you will find
a copious reference to this particular
problem.

This question has been raised in
many other countries also, and in the
U. K. the Priestley Commission which
went into the entire affair has
thoroughly examined this question.
In the few minutes you have allowed,
it will not be possible for me to go
into the entire gamut of it, to give
you the principles which have been
considered and the considered op:inion
to which the highly eminent persons
represented on this commission have
come to. They have not been able to
find an easy solution to it. The
Estimates Committee has also only
posed a question, they want the Plan.
ning Commission to look at it and do
something about it. The Pay Com-
mission has also gone into it and said
they cannot go into it more than they
have done,

So far as the Bill is concerned, I
think it will have to be rejected out
of hand. At the same time, this prob-
lem does require thorough considera-
tion. Some very eminent persons who
appeared before the Pay Commission
had suggested the appointment of a
bigger commission to go into the en-
tire question at the national level,
since the Pay Commission was res
tricted in its terms of reference and
could not examine the whole ques-
tion. I endorse that suggestion, and
I think Shri Tariq would do well to
withdraw this Bill requesting Gov-
ernment to appoint such a commission
to make further enquiries into the
matter and come to conclusions,
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Shri M. C. Jain: Provided the Gov-
ernment accepts your suggestion.

Shri Harish Chandra Mathur: I am
giving my views.

This Bill is no solution at all. It
raises so many difficult problems,
creates more difficulties than it solv-
es. It was said that sons of Govern-
ment servants are in the private sec-
tor and are paid high salaries. That
problem will not be solved even if the
Bill is accepted. It is suggested that
a youngster who is recruited there
and given a certain start will con-
tinue to get the same sum all the
.time. That will not solve the pro-
blem. It is a very wrong approach
to the whole question. I do not at all
agree with it

It has also been suggested that
while the Pay Commission took into
consideration various factors, it did
not take into consideration the maxi-
mum salary in the public sector, and
my hon, friend suggested that it
should be cut down to Rs. 1,000. I
think it is absolutely fantastic. The
Pay Commission has definitely and
very pointedly dealt with this ques-
tion at great length and in a very
lucid manner.

I would like these friends who talk
of socialism and socialisation to look
at the country which is the origin of
socialism. Let us look at the salaries
that obtain in the USSR. There are
people who get 350 to 400 roubles at
the lowest level, and there are peo-
ple whose remuneration is as much
as 25000 to 30,000 roubles, who have
bank balances. Nobody denies that.
The Soviet Union had started at an
earlier stage with the view that they
should give nobody more than 500
roubles, everybody should travel by
the ordinary bus etc. With the gra-
dual passing of time they have real-
ised that jt is an absurd proposition
even in that hard-boiled Communist
sountry, and today the position is as
I have described it. But, still, we
should not draw conclusions from this,
because the economy is different in
the two countries. Anybody who is
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getting even 30,000 roubles there can-
not use this money to exploit the
community and get something out of
this money. That money cannot be
utilised for that purpose. We also
understand that the man who is get-
ting 400 roubles gets so many other
amenities. As the hon. Prime Minis-
ter very rightly pointed out the other
day, let us have all these necessary
amenities which have got to be pro-
vided for the Government servants.
But I think that this talk about ceil-
ing is not at all practicable. In which
country under the sun, whether it be
a communist country or a socialist
country or a capitalistic country, has
such a ceiling been fixed?

There are various methods of cut-
ting down the income, such as by
taxation measures, by super-taxes and
by many other things. Still, I do not
rule it out. The only important ques-
tion at the present moment is whe-
ther the public sector will be able to
find necessary recruits, and whether
the public sector does offer such at-
tractions that the right type of people
will be able to come in. I think at
present the position is not such that
the right type of people are not at-
tracted towards the public sector,
barring, of course, a dozen jobs or
may be about 25 jobs in the private
sector. At present, the tendency for
everyone is to get into the public
sector.

In this connection, I woulqd like to
invite the attention of the House to
one thing. Let us examine the num-
ber of applications which were receiv-
ed when we formed the management
pool. We wanted about two hundred
people. But how many people from
the private sector, who were drawing
far larger emoluments, tried to go
into the public sector and tried to get
into Government service? In the Pay
Commission’s report itself, various
other factors have been pointed out.
I know of a personal relation of mine
who was here in Delhi in the private
sector, getting about Rs. 1500 p.m.
He went to Bhilai on a salary of
Rs. 700 or Rs. 800 or Rs. 900 pm.
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So, at present, the magnetic force
is not on that side, that is, on the side
of the private sector. Even now,
Government service continues to be a
prized job in this country. So, at pre-
sent, this problem of diversion of
right type of men to the private sec-
tor does not arise at all. I do not
know whether it will arise at any
future stage, but that is’ really an
important question, and I wish that
this question is examined in this light.

Shri B. R. Bhagat: I have been lis-
tening to the debate very carefully,
and 1 find that as it is quite obvious,
a Bill of this nature has only got a
mixed reception in this House. The
scope of the Bill is to regulate the
salaries in the private sector, or, as the
hon. Mover calls it, to have a ceiling
on salaries in the private sector. And
the main purpose is to provide for
the maximum as well as the minimum
salary scales in the private sector.

The hon. Mover, although he ela-
borately discussed about the undesir-
ability of very high salaries in the
private sector, did not touch on the
question of minimum scales in the
private sector. This point was taken
up by one hon. Member opposite, and
he twisted it to urge his points about
the Pay Commission’s report on the
salaries of Government servants and
Government employees.

The question of the minimum wage
in the private sector is an important
one. I attach more importance to it
than to the question of bringing down
the maximum of the salary scales in
the private sector. But I would not
agree with the hon. Member who
said that we have ignored the point or
that we are not taking care of the
minimum wage in the private sector.

If we read the report of development
in the past, we would come to the
conclusion that although in what I
would call the sweated industries,
like the tanning industry in Kanpur—
Kanpur is well-known for its sweated
industry—the wage scale is low,—and
T would urge on the conscience of the
House and on trade unions or public

SRAVANA 21, 1882 (SAKA) Salary (In Private 2528

Sector) Bill

opinion to see that the trade unions
and public opinion are so strong as "to
see that the wage level goes up in
these sweated industries—we cannof
determine the general wage level orf
the general pattern by taking the
example of the sweated industries like
tanning or other industries. In these
matters, the question of fixing a mini2
mum is very important, but it is a
difficult one also. 1 say this because
although, for example, in some of the
States under the Minimum Wages
Act—which is a concurrent subject—
the minimum wage for certain indus?
tries like the biri industry which used
to be-say, 4 annas per day has been
increased to say, a rupee per day or
more, a four-fold increase, it is still
very low; we have to see the capacity
of the industry to bear it. That is the
limiting factor. Fixation of any mint-
mum wage has to be guided by the
fact that we cannot burden the in-
dustry so much that the industry goes
completely off the track resulting in a
situation where the labourers are
worse off.

So the limiting factor is the condi-
tion or the economics of the industry
i.e.,, how much the industry can pay. If
we take the example of the sweated
industry of tanning in Kanpur, we
cannot determine the general wage
nor come to any conclusion about the
general level of minimum wage in
other industries. There are progres-
sive industries. If we go into the
Wage Boards in various industries
that are being appointed or that might
be appointed, we will get another pic-
ture. Take, for example, the cotton
textile industry. The minimum wage
in a place like Bombay is now about
Rs. 120 per month. It is slightly less
in Ahmedabad. That is a case of a
progressive industtry where the mini-
mum wage has gone up progressively
in the last few years as a result of the
progressive policy followed by Gov-
ernment. )

Similarly, we have the report of the
Wage Board for the cement industry.
It will be implemented in due course,
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The Wage Board’s Report concerning
the sugar industry is about to come.
We are going to have a Wage Board
for the jute industry which will sub-
mit its report. So there is a cons-
clous effort to go into the question
carefully and examine all the pros
and cons, how much the industry
will bear, what is the productivity of
labour and what is the general eco-
nomic situation. We are trying to
determine the minimum wage taking
these into account.

Similarly, a number of States have
implemented the Minimum Wages
Act. There is the Shop and Com-
mercial Establishments Act. Conditions
of employment vary from State to
State. A general regulation or a gene-
ral law for the whole country will be
meaningless,

So in regard to the minimum wage
or the minimum of the salaries to be
paid, emphasis should be placed, and
is being placed, both under the Mini-
mum Wages Act and in the Wage
Board Reports on that aspect both for
the organised industries, the pro-
gressively organised industries, and
the sweated industries of which much
more care should be taken because
the wage level there is low. But
always the limiting factors are the
economics of the industry, the general
condition of productivity and other
factors.

Shri Narayanankutty Menon: Is the
hon. Minister saying that the fixation
of a minimum wage is governed by
all these considerations including pro-
ductivity?

Shri B. R. Bhagat: I am not joining
issue with my hon. friend, because it
iz only a side issue which can be
taken up for discussion at the ‘{ime
we debate the general labour policy
or discuss the Minimum Wages Act. 1
am only pointing out that this Bill
emphasises both the maximum ecale
as well ag the minimum scale of sala-
ries. The hon. Mover did not speak
about it. I am glad the hon. Member
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pointed out that aspect. 1 am only
saying that both in the organised
industries as well as in other indus-
tries, there is actually a tendency for
the minimum wages to go up.

Now, coming to the main burden of
thig Bill, listening to the debate [
summarised it into 4 points. The first
point made by those who supported
the Bill is that the difference in the
pay-scale in the private sector and in
the public sector nullifies the principle
of equal pay for equal work.

Incidentlly, I have before me an
extract of the Ninth Report of the
Estimates Commit‘ee. It mentions
two things. The Bill is based on that
The first recommendation is about
ceilings on salaries in the private
sector. The second is about the em-
ployment of retired government ser-
vants in business.

Taking the second recommendation
first, we have carefully examined it
and the Government have formulated
rules in 1956 about the employment of
government servants and their rela-
tions, sons and daughters and their
dependents, and the rules are very
stricl. The Ministry of Home Affairs
have issued instructions in January
1956 that whenever the sons, daughters
or other dependants of Class I officers
of the Government of India wish to
accept appointment with private firms
with which the officers had official
dealings or other important firms hav-
ing official dealings with the Gov-
ernment of India, the fact should be
reported to Government by the
officers concerned and Government
permission obtained for such employ-
ment. These rules barring employ-
ment or barring opportunities for the
sons, daughters and other relations of
government servants are very strict.

Orders have similarly been issued
that retired government servants be-
longing to the All-India services or
Class I services of the Central Govern-
ment if they want to obtain employ-
ment in the private sector within 2



2g31 Ceiling . on

years of retirement should secure the
permission of government.

Shri Rajendra Singh: Why should
there be such restrictions? If it is
Bbad, it is absolutely bad.

Shri B. R, Bhagat: We consider
#$hat it is not prima facie bad unless
eertain other conditions are there just
as, the government servant while in
office had organised the company or
the firm with which he goes into
employment later. A  government
servant, when he retires, may have
other obligations. He may be in a fit
eondition to work. There should be
no mala fide intention. We give per-
mission after looking into all these
cases. We cannot debar a person who
is in vigorous health, and who has got
a lot of experience from seeking em-
ployment and force him not to do
work.

Shri Rajendra Singh: That way
the remedy is....

Mr. Chairman: Order, order. Let
the hon. Minister proceed.

Shri B. R. Bhagat: Certainly, his
income is very much reduced and he
may have his obligations. We cannot
force him not to work. We go into
all these questions and give him per-
mission. After two years of retire-
ment the permission is not necessary
because after that period the employ-
ment is not deemed to have been as a
result of any benefits given by him
when in office.

The first recommendation—having
equal pay for equal work—is a very
Jarge issue and it has very indeter-
minate factors. The conditions of
work may be different; the work may
Yook apparently to be equal; but the
eonditions of work may be different—
the tenure of service, the retirement
benefits and the social status in that
employment and all that. It is a well-
known fact that persons with higher
salaries in the private sector accept
employment in the Government on a
lower salary because the resultant
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benefits are there: higher social sta-
tus, security and other considerations.
In the private sector, the motive 1s
profit. In the public sector the
mntive is service. You cannot
apply the same rule for the two ser-
vices. Apart from the practicability,
reasonableness or desirability of these
proposals, what is the position today?
Let us consider it. In spite of the faet
that we do not want to have a blanket
regulation or legislation to contrpl
the scale of pay in the private sector,
we have adopted a number of men-
sures to bring down the higher sala-
ries in the private sector. All foreign
companies have to submit to the Gov-
ernment every year a report on the
salary scales they give to the Indian
personnel and what proportion of
higher salaries are given to the
Indians. That is what we call the
Indianisation of the branches of
foreign firms in India. At the begin-
ning of 1959 there were only 55 Indian=
employed by foreign-owned or con-
trolled companies earnings a salary
of more than Rs. 5,000. The number
of foreigners earning the salaries
above that level was about 662.
Should we ask these firms to reduee
the salaries of Indians employed
there? There is also another consider-
ation. On the one hand we have been
pleading that there should be equality.
The House has been asking that more
and more Indians should be appointerd
in the branches of the foreign firms
here. In the case of the non-Indians,
their salary is determined by levels
obtaining in their own country and
standards of living, technical qualifh-
cations possessed by them and so om.
If we reduce the salaries of Indians
occupying high positions in foreigm
firms and not of the non-Indians, the
disparity increases.

Shri M. C, Jain: May I ask a ques-
tion?

Shri B. R, Bhagat: 1 do not want
to be interrupted. If any question s

to be asked, it should be at the end
and I am prepared to answer it.

The second point that emerged from
the discussion is that the pay scales
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offered by the petroleum companies
and some other big companies are far
better than.the higher salaries earned
under the Governmenti. That was the
point made by the hon. Mover.

17:39 hrs.
[MR. SPEAKER in the Chair]

Government servants are consequently
tempted strongly to secure employ-
ment in business houses for their re-
latives and for themselves after their
own retirement. The third point is
that very attractive terms offered in
the private industry for the recruits
would affect recruitment to the public
service. The last point has been dealt
with in the Pay Commission’s report
in paragraphs 14 to 23 of Chapter VIIL
The Commission expressed the opi-
nion that as long as there were three
candidates with first class degrees for
every vacancy, and the examination
results themselves did not show a fall
in the level of performance of the
candidates, there should he no cause
for anxiety. It is true that there were
four first class candidates for every
vacancy in the higher public services.
Now it is three. To that extent there
has been a fall in the number of first
class candidates. As long as the num-
ber is three for one post there should
not be any case for anxiety. The
general conclusion of the Pay Com-
mission was that “while the quality of
recruits to the public services needed
to be watched ecarefully, there was no
reason to think that the higher services
were not getting recruits of the requir-
ed standard.”.

Sir, the hon. Member said that the
salaries given by the oil companies
are demoralising to the government
servants, they offer the temptation of
giving employment to their sons and
relatives and so on. One hon. Member
made a charge that we as a Govern-
ment are crumbling before the oil
companies. It is not a fact. The record
of our Government shows that we
have only been very firm in dealing
with the oil companies, If you see the
records of the oil companies, the power
that they wield, you will find that it
is not only this Government that has
got to be very careful but even the
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progressive States or the advanced
countries like America or Europe have
also fe t the power of the oil compan-
ies. Therefore, it is not as if this pro-
blem is there only in this country.
Because they are gigantic combines
they are naturally conscious of their
power, they are conscious of the stra-
tegic importance that they hold in the
economic life and, therefore, it is but
natural that they tend to exercise that
power, But it is equally true that
this Government has stood up to it.
This Government has been very firm
and it has not allowed them to go
against the national interest. So to
make this charge against Government
is to belie the facts, to ignore the facts,
and it is highly regrettable.

A suggestion was made that the
Bill may be withdrawn but the Gov-
ernment should appoint a commission.
Sir, I have stated the facts. I do not
know what purpose the commission
will serve, A few years ago the House
passed the Companies Act. We have
a series of sections in the Companies
Act which regulates the remuneration
of the managerial cadre. For example
the remuneration of the Managing
Director, the technical directors or the
directors is referred to the Advisory
Commission under the Companies Act.
They take into account the general
position of the company, the financial
and other resources of the company
before fixing the salaries. Therefore,
whenever they fix the salaries of the
managerial staff they see to it that the
salaries are in proportion to the finan-
cial and other resources of the com-
pany and, to that extent, there has
been a tendency to bring down the
salaries.

Similarly, there is another provision
that no company can pay to their
managers including the technical
managers and directors more than 11
per cent. of the profits. Therefore, if
a company is a big one having enorm-
ous profits it may pay higher salaries.
But we have another check that no
company even if it makes a very large
profit, should ordinarily pay to its
Managing Director or whole-time
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directors more than Rs. 10,000 per
month. All these checks we have tried
to enforce.

It has been said, or rather a miscon-
ception has come in that if we bring
down the high salaries in the private
sector we will be going a step forward
towards socialism. The concept of socia-
lism is not as crude as that. We in this
country, the Government, have been
following a policy of socialism as
adumbrated in the three Plans.
Socialism as an organisation is more
a science than mere expressions of
opinions that if we do a particular
thing we will bring in socialism. It
is an organisation for increased pro-
duction and rapid economic develop-
ment of the country.

Shri M. C. Jain: And not of distribu-
tion?

Shri B. R. Bhagat: Disiribtution is
another means by which we act. But
by mere distribution, we cannot
achieve results. I am saying that
our efforts have been to bring down
the salaries and the salaries have
been brought down, but by itself it
will not bring in socialism. Socialism
can be brought in by rapid economic
development of the country which
we want to achieve.

Again, it has been said that while
we have introduced ceiling on land,
we have not introduced ceiling on
salaries. I say that the two are
entirely different. The question of
land or its importance in the econo-
mic organisation of the country or the
production of the country is entirely
different. There are scarce land
resources, whereas the urban income
or ceiling on salaries is a separate
question. The two should not be
mixed and it should not be said that
because we have introduced a ceiling
on land we are in favour of the exist-
ing salaries, and that we do not want
to introduce a ceiling on salaries. The
two are entirely different. The facts
are different. We are trying to
bring down salaries which are un-
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deserved and which are undue. But
the fact remains, as I said at the
beginning, that the motive in the two
sectors is different. In the public
sector or in the Government, thé
motive is service while under the
private sector the entire motive is
based on profit. These ‘wo aspects
should be borne in mind. I do not
say that if you increase the <alaries,
that will entail an automatic increase
in efficiency and in production or a
greater incentive. That may or may
not be so. But the fact remains that
we are in the mixed economy. When
we are having a private sector, we
accept that so far as the private
sector is concerned, the prime motive
for development or incentive will be
profit, and as long as that motive is
there, all those who are employed
there will see to it that the company
makes larger and larger profits.
Naturally, the incentive is that they
would like to have a better share.
Otherwise, what would be the result?
The result will be worse ard a very
retrograde one. That is, on the cne
hand, those who finance the comipany,
the financiers, will get more dividends
and better returns, while the manage-
rial cadre, the persons to manage, the
scientists, the technicians and the
business administrator, the intelligent,
progressive group in the private
sector, will be depressed, because they
will not get their due.

So, what we tried to do in bringing
in the Companies Act was to introduce
progressive company management, by
abolishing the managing agency system
and introducing the system of sccre-
taries and treasurers and thus divorc-
ing management from ownership.
Ownership will be bettered if we de
this and it will result in a better
incentive. We want to build up &
managerial sector; we want to build
up a good cadre of management, with
technicians and scientists and others.
But that will have a bad incentive in
the scheme of things in the private
sector, because, if there is the profit
motive, they must have a better share
of the profit, and that can only be by
a redsonable scalé of salary.
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Secondly, the taxation angle is
there. If they reduce the salaries of
those people, directors or the mana-
ers—the technical directors or the
technical managers and other emp-
loyees—what would happen is, they
would get more in terms of perqui-
sites. The salaries may be low but
the demand is there. Everyone knows
that; everybody even in the public
sector projects knows how difficult it
ig to find suitable hands for technical
management, There will be for
another ten years at least—along with
our educational and other develop-
ment taking place—always a shortage
.of technical and scientific personnel,
.a_good, efficient, managerial cadre. If
there is a shortage for it, there will
.be a greater and greater demand. So,
if we reduce or depress their salaries,
what will happen? It has been the
:eXperience not only in this country
but in other countries also, socialist
or capitalist, where the scientists or
the engineers are so much in
demand,—including the Soviet Union
and the United States of America—
where they want development and
want to go ahead, they have all to pay
a price for it and to pay higher sala-
ries for these specialists. So, to
eguate socialism with lower salaries
is to ignore the basic fact of modern
life, of modern scientific life, today.
That is why, as some hon. Members
have said, in the Soviet Union, the
scientist or the technical manager is
paid as high a salary as 30,000 roubles.
Similarly, engineers and technical
personnel in the advanced countries
are paid higher salaries. If we want
ta do so the same thing, if we want
to progress rapidly towards industria-
lisation, we have to pay the price,
The first step towards socialism would
be rapid industrialisation, rapid pro-
duction and rapid economic develop-
ment, but all the same having an eye
ta the fact that as far as possible and
as much as we can, there should be
equalisation of income. To that
extent, our attempt is there.

I was speaking about the taxation
angle. Tt their salaries are reduced,

AUGUST 12, 1960

Salary (In Private 2538
Sector) Bill

they will get benefits in kinds—per-
quisites—and they will escape taxa-
tion. So, what we gain in one, we will
lose in another. So, from all these
points of view, I think, whatever may
be the object, the purpose would not
be served by a legislation of this
kind.

Moreover, I know there are ano-
malies in the salary structure of the
private sector. But Government’s
view is that these anomalies cannot
be corrected by trying to lay down a
structure of salaries in the private
sector through a legislation of this
kind envisaged by the hon, Member
who has moved this Bill. His pro-
posal will involve a stupendous
administrative and organisational
task, fixing the salaries of thousands
of private employees and ensuring
that these scales of pay are in prac-
tice enforced. An hon. Member has
just complained that the minimum
wage is not being enforced. So, if we
have this legislation, as the hon.
Member says, for every industry
and every firm, there will have to be
a committee which will go into the
salary scale. How are we going to
enforce it? It will mean a stupen-
dous administrative and organisational
task. Also, attempting to prescribe
salary scales for private employees
will introduce excessive rigidity and
in practice, any such legislation will
be wholly unpracticable and com-
pletely unworkable.

From all these points of view, I
would request the hon. Member to
withdraw this Bill.

Shri S. M. Banerjee: According to
the recommendation of the Pay Com-
mission, the age of superannuation has
gone up by three years, from 55 to
58. I hope that since Government has
accepted it ag an award, it will surely
accept this recommendation also.
According to this recommendation, the
pensionary Benefits also have gone up.
So, with this increase by three years
in the superannuation age and with
these increased pensionary beneflts,
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will it too much if Government stops
the Central Government employees
from taking jobs in the private sector

after retirement?

Shri B. R. Bhagat: That is a specific
point of view and I am not willing
to commit myself to it. That is entire-

ly a separate question.
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Shri Jhulan Sinha (Siwan): Sir, the

time for this bill is up.

Shri A. M. Tariq: I shall take only

two minutes, Sir.

Mr. Speaker: All right.
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Shri Jhulan Sinha: Sir, the time for
this bill is up.

Shri A. M. Tariq: I shall take only
two minutes, Sir.

Mr. Speaker: All right.
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Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
the Bill?

Several hon. Members: Yes.

The Bill was, by leave, withdrawn.





